R 0.4, 316/91 Ot, of Decision . 13.4.1994

Indugabel) Babjes™ os Petitioner

Vs

i. Union of India Rep, by
its Secretary,

ministry of Defence,
New Delhi,

2. Chiep pp Naval Stare,
Naval Headquarters,
New Delhj,

e Admiraj Superintendent,
Nayal Dackyard,
Uisakhapatnam.

4, Daputy Genera) Manager (Personnel), . !
Naval Deckyard,
. Visak hapatnam,

5+ PuS, Prakasa Raq,
Foreman Painter
Naval Doukyard,
Uisakhapatnam. ++ Respondents,

Counsel fPor the Betitioner M, Lakshmana Sharma

Counsel for the Respondents ¢ Mr. NL.R, Davaraj, Sr.CGsc,

CORAM:

THE HON'BLE SHRT JusTrpe |, NEELADRI RAD : vIce cHArRm
THE HON'BLE SHRI R. RANGARAJAN . MEMBER (KON )
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Copy to:=-
e Sacretary, Mxnistry of Defenca, Union of India, New Delhi.
7 .-
24 Chief of Naval Staff, Naval Headquarters, New Dalhi.
34/ Admiral Superintendent, Naval Deckyard, Visakhapatnaii.
bou. L g Déﬁbty Géneral’ Manager(Personnel), Naval Oockyard,
,.‘,' ~pt~ ~ - Uisa.!(l:lfpa‘.tnam. Y =g
wts 2 3 tm 5+ One_ copy to.Sri. M.lakshmana Sharma, advocate, A=20S,
H L7 Matrusri Apartments, Wydusabs Hyderguda, Hyd-29.
6. One copy to Sri.NR Devaraj, Sr. CGSC, CAT, Hyd.
1 52 7% ' Ene copy toilLibrary, CAT, Hyd.
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OA 316/91

JUDGEMENT

“”I AS PER HON'BLE JU?TICE SHRI V. NEELADRI RAO,

VICE-CHAIRMAN [

& ' . h

- ——

‘ o AT B o .

Heard Shri M. lakshmana sharme, learrned
counsel for the applicant and also Shri N B,

pgy?rqj¢ learhed,ér. Spdﬁding counsel for the (

'Respondentsl.

¢ o T . . . ”

2. _This OA is-filed challenging the order |
dated 31-1-91 bearing No. PE/7/91 PIR/0212/TSS
in regard to the promotion of Respondent 5 only

to the post of Senior Foreman.

3. After hearing arguments of both the counsels,

it is now stated for the applicant that xxas he
in
was already promoted as Senior Foreman/shipwright

Section, he is not pressing the OA. Accordingly,

the 0a& is dismissed,No c¢osts. f
(R. RANGARAJAN) {v. NEELADRI RAQ)
Member (Admn.) Vice-Chairman. f

Dated the 13th April, 1994
Open court dictation
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IN THL CENIRAL DNVTNISTRATIVE TRIBJIAL
HYLDER, 3 .0 BEICH AT HYDERADAD

HOS! Dl kWO TETICE V,NEELADRI RAD
VICE CIHAIRMAN
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IHE HON'BLE R.Z.B.GORTHI s MEMBER(AD)

AND

NDRASEKIZ.R REDDY
\ MEMBER( JULL }

S

THE JION'BLE MR.TQC

AND

THE HON'BLE MR.R.RANGARAJAN § M(&DMI)
Dateds l}——/&i /—-1994

ORDER/JULGMENT “____—
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T.aNo. - Tl

D Rt

Adriitted and Interim Directions
Issved.

Allowed

IﬁspLsed of with directiofs

~ Dismissed.

Dismissed as withdrawn.
‘Dismissed for Default.
Re jedted/Ordered.

—— Mo order as to costs.@7
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